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Original Application No: 583/97

B T R Y L. PN ey

Date of Decision: 19,2.1999

~-ahri Pramod Kumar GuRtdeanemeee-  Applicant.

Sﬁri

K. Masand : y
CBjE“ sand. . o amcaimea e e mee AQVOCate foOr

Applicant,

Versus

T e

Railuway Reczuitment Board and 0thers Respondent(s)

Shri

b 2 B R L .

T 20 8 e v s

'Hon'ble

Hon'ble

V.S .Masurkar v . _
e e Advocate for

Respondent (s )

-

Shri. Justice R.G.Vaidyanatha, Vice Chairman
Shri, D.S. Baweja, Member (A)

(L) To be referred io the Reporter or not? %

(2)  Whether it needs to be circulated to
- other Benches of the Tribunal?
- e '
(R.G. Vaidyznatha)
' Vice Chairman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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' CORAM: Hon'ble Shri Justice R.G,Vaidyanatha,Vice Chairmar
Hon'ble Shri D.S,Baweja, Member (A)
Pramod Kumar Gupta
residing at 429/3 Out side
Bada Caon Gate, :
Master Colony, Jhansi. oeo Applicant,
By Advocate Shri G.K,Masand, |
V/s.

Railway Recruitment Board
Bombay Central Mumbai

Chief Personnel Officer

Western Railway,

Churchgate, Mumbai,

Union of India through

The General Manager,

Western Railway,

Churchgate, Mumbeai, .++ Respordents
By Advocate Shri V.S, Masurkar,

OR D E R (ORAL)

{ Per Shri Bzgzzzg-ﬁtajv;;;yanatha,Vice Chairman {

In view of the facts mentioned in para
5, 6 and 7 of the additional reply dsted 11.1,1999,
nothing survive»in the .present O.A;. However the
applicant has sufficient materials to show that
he had appeared iﬁ the examination held on
10.12,1995, Liberty to the applicant to make
representation to the administrstion seeking
proper relief, If such a representation is made,
the administration to bonsider the same and pass
appropriate orders according to law, If any
adverse ﬁ;&%g;: is passed by the administration

the applicant can challenge the sanea&aeﬁﬁfﬂfﬁgﬁigmﬁéw.

With the above observqtions the O.A,

is disposed of. No order as to costs. —
.ﬂ d ' /
(D.S. Bawe (R.G. Vaidyanatha)
Member (A Vice Chairman
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